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Present: Mr. P.M. Kansal, proxy counsel for the applicants

1.

3.

Mr. Anil Sharma, proxy counsel for Réspondents No. 1 &2
Mr. H.S. Saggu, counsel for Resp. No. 3

' Mr..B.B. Sharma, counsel for Resp. No. 4 |

Learned counsel for Respondents No. 1 & 2 states that even after
joining of Respondent No. 3 to thé post of Professor, the applicants
have been allowed to continue on his contractual appointment. He
further submits that averment to the above effect has been made in

the written statement filed by the responden.ts.

_In view of the above, learned counsel for the applicants submits

that the O.A. may be disposed of as having been rendered
infructuous. '

Ordered accordingly.
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